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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 270/2023

In the matter of;

Shrankhla Mittal ...Applicant

Versus

Govt. of NCT of Delhi & Others ...Respondents

STATUS REPORT ON BEHALF OF DELHI POLLUTON

CONTROL COMMITTEE WITH RESPECT TO ORDER DATED
14.12.2023.

. That this Hon'ble Tribunal took up the above referred matter on 20.04.2023,
Regarding restaurants, bars, pubs and cafes which have been running Live
Music Events on open Rooftops, using loudspeakers and other sound
equipment’s at Hauz Khas Village. In violation of Noise Pollution

(Regulation and Control) Rules, 2000.

. That, in compliance with the previous orders of this Hon’ble Tribunal in
the above-mentioned matter, DPCC filed the reports on 25.08.2023 and
07.12.2023, which are available on the records of this Hon ble Tribunal.

. That, in the report dated 07.12.2023, it was apprised to the Hon'ble
Tribunal that:

a. SDM has imposed Rs 1,00,000/- (one lakh) as EC against 10 units
(@ Rs 10,000/ per unit) for violation of the provisions of the Noise

norms.

™"
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b. DPCC issued Show Cause Notices to 4 units for imposition of EC

of Rs 30,00,000/- (thirty Lakhs) for violation of the provisions of
the Water and Air Act.

4. That, this Honble Tribunal taken up the matter on 14.12.2023 and pleased
to direct DPCC to re-examine the issues with regard to environmental
compensation imposed and take action against the non-compliant units in

accordance with law.

5. That, SCN for levying of EC of Rs. 7,50,000/- each was issued to 4 units as
they are operating without installing pollution control device and without
obtaining mandatory Consent to Operate (CTO) under the provisions of the
Water Act-1974 and Air Cat-1981. As per CPCB categorisation, the
activity of restaurant falls under Orange Category. As per the policy of
DPCC dated 30.03.3022, EC for orange category unit is Rs. 3,75,000/- and
the amount gets doubled if unit is operating without consent {Please see

page 4-6 of policy}. Policy of the DPCC dated 30.03.2022 is enclosed

herewith as Annexure-1.

6. That the units where EC has been proposed to be levied are restaurants
which comes under RESDH (Restaurant, Eating Houses, Sweet Shops,
Dhabhas and Hotels) sector. As per the DPCC policy, the formula for the
imposition of EC on industrial sector will also be applicable on the
restaurants as per their category (White/Green/Orange/Red) under Air &
Water Act.

7. That following is the status of 4 units which are non-complaint and notice
for imposition of EDC, of Rs. 7.50 lakhs, was issued as the units were
found operational without consent and also without requisite wastewater

treatment system thereby causing water pollution:

(a)M/s Coast Café, A unit of Ms Ogaan retail Pvt Ltd, H2, 2" Floor,
Hauz Khas village, Delhi-110016.

(b)M/s Hustle Bar, 30-B, 2™ Floor, Hauz Khas Village, Delhi-110016.
‘M/s Coast Café, A unit of Ms Ogaan retail Pvt Ltd, H2 3™ Floor,
Hauz Khas village, Delhi-110016.
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(d)M/s Fork You, Building No-30, 1* Floor, Hauz Khas, New Delhi-
110016.

8. That, three units listed at (a) to (¢) in Para No. 7 above have not submitted
any reply to the SCNs and so closure directions under section 33(A) of
Water Act, 1974 and u/s 31(A) of air Act, 1981 were issued apart from
issuing an order imposing EC of Rs. 7.50 lakhs each vide letters dated
01.4.2024. Fourth unit at (d) above has applied for consent and an order
imposing EC of Rs. 7.50 lakhs was issued vide letter dated 01.4.2024.
Copies of the closure directions issued to 3 units and orders imposing EC to

all the 4 units are enclosed as Annexure-2 (Colly).

9. In view of the above, the present action taken report may kindly be taken on

Lecd i

(Dr. B.MLS. Reddy)
Sr. Environmental Engineer

record.
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" DELHI POLLUTION CONTROL COMMITTEE

; DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

Wﬁﬁ STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006
e visit us at : http://dpce.delhigovt.nic.in

F. No. DPCC/RDPC/EC/2022/ 3588~ 35 30 Dated: 30|3|22

OFFICE ORDER

Sub: Report of the Committee constituted for deciding methodology for
assessing Environmental Compensation to be levied on defaulter units.

A Committee was constituted for deciding methodology for assessment and
quantum of Environmental Compensation to be levied on defaulter units
based on the degree of violation(s).

Approval has been accorded by the Chairman, DPCC, to the report of the said
Committee which is enclosed herewith for compliance by all the concerned.
The EC policy/ methodology shall be come into force with effect from 13 April
2022,

This is being issued as approved by the Competent Authority, DPCC,

(B. L. Chawla)
SEE, RDPC
Encl: As above

Copy to:

1. The Pr. Secretary (Env)-cum- Chairman, DPCC
2.The Member Secretary, DPCC

3. The Director (Env). Govt. of NCT of Delhi

4, All Engineers of DPCC

5. Incharge, Air and Water Laboratory, DPCC

6. Law Officer, DPCC

7 Administrative Officers, DPCC

8. Incharge, IT Cell- for uploading on website of DPCC
9. Master File, RDPC
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DELHI POLLUTION CONTROL COMMITTEE

Report of the Committee constituted for deciding the methodology for
assessing Environmental Compensation (EC) to be levied for various
violations.

CPCB had forwarded a Record Note of Discussion on ‘Environment Compensation to be levied
on Industrial Units’ in 63™ Conference of Chairmen and Member Secretaries of Pollution
Control Boards and Committees held on 18.03.2019. In the said conference, it was decided that
“SPCBs/PCCs may frame their own Guidelines on Environment Compensation based on
CPCB’s Report”. Accordingly, the methodology regarding ‘Environment Compensation to be
levied on Industrial Units* as recommended by CPCB was taken as the basis for framing the
guidelines of DPCC and policy was framed on 21.05.2019.

Delhi Pollution Control Committee has been imposing Environmental Compensation (EC)
towards damages caused by the industrial units as a deterrent, in compliance of orders issued by
the Hon’ble National Green Tribunal as well as other Hon ble Courts.

A Committee under the Chairmanship of Member Secretary with following members was
constituted vide office order dated 13.10.2020 to finalize formula/devise mechanism for
levying EC in other sectors and reviewing of existing policy

s Sh. Pankaj Kapil, SEE,

¢ Dr. BMS Reddy, SEE,

s Sh. B L Chawla, SEE,

e Dr. Anwar Al Khan, SEE,
¢ Sh. Dinesh Jindal, LO

The Guidelines of CPCB for calculating Environmental Compensation, has been taken ng the
basis for deciding the Environmental Compensation to be levied for different activities in
Delhi. Directions of Hon’ble NGT in different matters have also been taken into consideration
while framing/arriving at the methodology and quantum of EC for various types of violations.

The Committee was of the view that while devising the methodology/criteria to arrive at
appropriate EC that many ancillary activities may be the subset of any other major activity
having multiple cause of the action for imposition of EC. In such cases the EC will be guided
by the activity which is an umbrella activity for the related ancillary activity.

To be more precise, in case EC is being imposed on major activity then the cognizance of
ancillary activities which are the subsct of the major activity shall not be taken and there shall
not be any provision to sum up the cumulative EC and it will be imposed on major activity as a
single incident of violation under Air & Water Act.

e, W
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™ This policy will supersede the policy on the subject dated 19.05.2019 and the subsequent |
decisions taken on the concerned subject files. Nothing herein contained shall be deemed to }
effect any right and liability or legal relation constituted before this office order comes into
force.

Standard Operating Procedure for imposing Environmental Compensation is enclosed as
Annexure-1.

Keeping in view of the above deliberations, the Committee recommended the Environmental
Compensation for the following sectors as under:

Sector | ' Activity/ violation

Sector-1 Industry

Sector-2 Plastic Waste Management Rules, 2016

Sector-3 Restaurants, Eating Houses Sweet Shops, Dhabas and Hotels/Guest Houses
[RESDH Sector], ;

Banquet Halls / Resorts/ Party Lawns

5 Star Hotels/ Other Complexes covered/ not covered under the ambit of
. _EIA Notification : :
Sector-4 Aectivities causing dust pollution

Sector-5 | Healtheare Facilities and CBWTF

Sector-6 | Noise Pollution

Qantar T 7} P T SRR o P e T T -

Another location factor (LF;) may be adopted based on location as under:

S.No. Location of the activity Location Factor (LF2)
1. | Activity located in notified industrial areaé 1.0
2. | Activity located in redevelopment industrial 125

areas/ conforming to the land use

3. | Activities non conforming to the land use 1.5

€). “N” is number of days for which the violation took place i.e. the period between the day of
violation started and the date of compliance of directions. In any case, N shall not be less
than 15 days. The cases in which N i.e number of days for which the violation took place
is not actually measurable or doubtful, N shall be considered for 30 days.

The above said formula for calculating EC is applicable for the violations related to Air Act &
Water Acts, like:

B Te W e T3
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Q)
SECTOR-1

Industry

After deliberation, the Committee decided that the formula devised for the imposition of
Environmental Compensation on all type of industrial activities/units (except activities specific
mentioned in this policy) in Delhi is applicable as under:

EC=PIxRxSxLFxN

Where,

EC is Environmental Compensation in Rs.
PI= Pollution Index of Industrial Sector
R= A factor in Rupees for EC

S=Factor for scale of operation
LF=Location Factor

N=Number of days of violation took place

After deliberation, the members of the Committee unanimously recommends the following
criteria in the context of Delhi:

a) The average Pollution Index (PI) is a factor based on pollution potential of a unit. As
suggested by CPCB, Pollution Index for Green, Orange, Red and Negative/ prohibited
category activity may be adopted as 30, 50, 80 and 100 respectively.

b) “R”isa factor in Rupees, 250 as recommended by CPCB.

c) The “S” Factor which is a measure of scale of operation of a unit/ activity/facility may
be based on small/medium/large size of operation.

S. No. Activity S Factor
: 5 Micro/Small Scale 0.5
2 Medium Scale 1.0
3 Large Scale L3

d) The Location Factor (LF) in NCT of Delhi may be adopted based on combination of 2

distinct factors such as (i) Population of the city (LF;) and (ii) Location of the activity
(LF7).

LF= LFxLF;

Since Delhi Metropolitan area has a population exceeding 10 Million, location factor
(LF;) may be adopted as 2 uniformly for every part of the city.

2% N\
il
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Another location factor (LF;) may be adopted based on location as under:

S.No. Location of the activity Location Factor (LF,)
L Activity located in notified industrial areas : 1.0
2. | Activity located in redevelopment industrial P pae

areas/ conforming to the land use

£ Activities non conforming to the land use : : 1.5

€). “N” is number of days for which the violation took place i.e. the period between the day of
violation started and the date of compliance of directions. In any case, N shall not be less
than 15 days. The cases in which N i.e number of days for which the violation took place
is not actually measurable or doubtful, N shall be considered for 30 days.

The above said formula for calculating EC is applicable for the violations related to Air Act &
Water Acts, like:

e ETP/ECS not installed / non operational

» Treated effluent quality/ emission level(s) not meeting the norms

¢ Channelization system not installed/ non functional

» Use of fuel other thart PNG/LPG/Electricity.

 Not connected with CETP conveyance system / discharging efﬂuent in open drain.
* Operation of DG Set during the period of ban imposed under GRAP/ CAQM.

e Use of banned fuel during GRAP/ CAQM

For the violations mentioned above wrt units located in notified Industrial Areas on the basis of
above formyla, EC on Micro/ Small Scale industrial units in Delhi for different categories is
caleulated as below:

2 Green Category unit EC=30x250%x0.5x2xN =Rs. 7500 x N
2 Orange Category unit EC=50x%x250x0.5x2xN =Rs. 12500 xN
2 Red Category unit EC=80%250%x0.5x2xN =Rs.20000x N

» Negative/Prohibited Category unit EC= 100 x 250 x 0.5 x 2 x N = Rs, 25000 x N

The cases where ‘N’ is not actually measurable or doubtful, N shall be considered as 30 days,
amount of EC for

» Green category - Rs. 2.25 Lakhs
» Orange category - Rs. 3.75 Lakhs
» Red category - Rs. 6 Lakhs

» Prohibited/ Negative Category - Rs.7.50 Lakhs

4
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~ The units which are engaged in White Category activities and operating without Consent/

Acknowledgement under Air/ Water Act, EC of Rs. 20,000/~ will be imposed.

The units which are engaged in Green/ Orange/Red Category activities and operating without
Consent under Air/ Water Act, EC amount will be doubled.

Apart from EC amount calculated under violations of Air & Water Acts by the industrial units
of any category, EC for the below mentioned violations will also be added :

1. Violations wrt HWM Rules- Rs. One Lakh (LS)
2. Violations wrt PWM Rules- As per EC amount calculated by PWM EC formula
3. Extracting ground water without permission/ Illegal Borewell — Rs. 2 Lakhs

Standard Operating Procedure for imposing Environmental Compensation is enclosed as
Annexure-1.

SECTOR-2
PLASTIC WASTE MANAGEMENT RULES, 2016

Pursuant to the directions of Hon’ble NGT in the matter of CPCB Vs. State of Andaman &
Nicobar & Ors. (EA No. 13/2019 in OA No, 247/2017), CPCB has filed a report along with the
EC methodology on 05.01.2021.

As per CPCB, cost incurred on management of one ton of plastic waste is approximately
Rs.4000/- per ton. PWM Rules entrusts the responsibility of development and setting up of
infrastructure for segregation, collection, storage, transportation, processing and disposal of the
plastic waste on the Local bodies as well as the Producers/Brand Owners. The cost is to be
incurred on plastic waste management shall be distributed equally (i.e. Rs.2000/- per ton of
plastic waste on Local bodies & Rs.2000/- per ton of plastic waste on Producers) for the
purpose of assessment of Environmental Compensation.

To act as deterrent, EC of 2,5 times of Cost incurred on management (C) i.e Rs.5000/- per ton
of plastic waste shall be levied on PIBOs and Recyclers.

The possible. violations as per PWM Notifications & listed out by the CPCB have been

considered by the Committee for arriving at a suitable policy looking at the scale of operations
in NCT of Delhi.

After discussions with different manufacturers of machines and products and to maintain the
uniformity, Committee proposes to consider production from each machine (tubing/extruder)
as 0.3 MT/day and the formula as given under will be used for calculating the quantum of EC:

ECwrt PWM Rules=CxPxMxN

Where C = Rs.5000/-

M= Number of Machines (Extruder/ Tubing) installed in the premises of the
unit

P= Production per machine/ day.
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™ N =Number of days of violation (will be same as recommended for “Iﬁnfdustries” sector).
By using the data as above, one can arrive at EC as below:

EC=5000x03xMxN

=1500xMx N
Rule No Violation Environmental Compensation

4(D) Carry bag made of virgin or recycled | 1. Seizure of  products
plastic not meeting the specified thickness. produced in violation of the
Plastic sheet or like, which is not an provm_qnsf_ o
integral part of multilayered packaging and 2. 1500 x Mx N
cover made of plastic sheet used for
packaging, wrapping the commodity not
meeting the specified thickness.

Using plastic material for packaging/
sachets for storing, packing or selling
gutkha, tobaceo and pan masala.

4(1) Manufactm,er, s_::lhng raw material to | EC=Rs. 1500 x M x N
producers not having Registration.

4(1) The manufacturers or seller of | Intimation of violations to
compostable plastic carry bags operating | CPCB for taking necessary
without certificate from the Central | action. |
Pollution Control Board / not complying
with conditions specified in Certificate
 issued by CPCB

4(2) Single Use Plastic prohibited w.ef |1. Seizure  of  products
01.07.2022. manufactured.

2. Closure of operations.

3. EC-1500xMxNx2

9(1&2) PIBOs failure to submlt Actlon Plan for |1. Closure of operations.
EPR 2. EC=5000xN

9.3 Manufacture of mulu-layered plastic which (1. Closure of operation of the
is non - recyclable or non - energy unit,
recoverable or with no alternate use of |2. Rs.5000x N
plastic.

9.6 Non-maintenance of Record & details of EC=Rs. 1 lakh (LS)
the person engaged in supply of plastic

{ used as raw material to manufacture carry
bags or plastic sheet or like or cover made
of plastic sheet or multi-layered packaging
by Producer.
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(1)

11 Non-marking/labeling of Plastic carry bags | 1. Seizure of  products
and multi-layered as per PWM Rules. manufactured.
2. EC=1500xMxN
13 Non-compliance of conditions stipulated in | Cancellation of Registration.
the Registration by PIBOs Rs. 1 Lakh (Lump sum)
13 Manufacturer operating without 1. Closure of operations.
Registration under PWM Rules, 2. EC=1500xMxNx2
13 & point Importer/ Brand Owner carrying business | Closure of operations.
6.3 of without Registration through online C=Rs. 1 Lakh
Annexure-II | centralised portal of CPCB. E ; AL S
13 & point | Producer/ Plastic Waste processor(s) 1. Closure of operations,
6.3 of carrying business without Registration 2. EC=1500xMxNx2
- Annexure-II | through online centralised portal of CPCB
Point 6.4 of | PIBOs, Plastic Waste processor deal with | 1. Producer / Reprocessor -
Annexure-II | any entity not Registered through online EC=1500x M x N
centralised portal of CPCB 2. 1& BOs-EC=1 lakh (LS)
13 & Point 7 of| Producer / Brand Owner not meeting set | EC= Rs 5000/per ton of PW
Annexure-Il | PWM target(s) as per Registration | introduced by the producer or
Certificate. brand owner for which EPR
liability has not been fulfilled
for the period under
consideration.
Point 10 of | Failure by PIBOs to maintain /provide | Rs. 1 Lakh (Lump sum)
Annexure-II | details of packaging material
Point 10.6 of | Failure by PIBOs to submit Annual Return | EC=Rs. 5000/~ per day x N
Annexure-TI | by 30" June
Point 11.2 of | Failure by Plastic waste processor to | EC=Rs. 5000/~ per day x N
Annexure-II | submit Annual Return by 30™ April.
Point 11.4 of | Submission of false information by Plastic 1. Cancellation of
Annexure-II | waste processor. Registration.
2. EC=Rs. 1 Lakh (LS)

b

g




232

W)

Restaurants, Eating Houses Sweet Shops, Dhabas and Hotels/ Guest Houses [RESDH
Sector] , Banguet Halls / Resorts/ Motels/ Party Lawns, Five Star Hotels & other
Complexes.

SECTOR-3

The Committee recommended that the formula derived for the imposition of Environmental
Compensation on Industrial sector, will also be applicable on follomng units as per their
category (White/ Green/ Orange/Red) under Air & Water Act:

1. Restaurants, Eating ¥ ouses Sweet Shops, Dhabas and Hotels/ Guest Houses [RESDH
Sector]

2. Banquet Halls / Resorts/ Motels/ Party Lawns efc.

3. Five Star Hotels, Commertcial /Office Complex which are covered or not covered under
EIA notification.

SECTOR-4

ACTIVITIES CAUSING DUST EMISSIONS

a) Building and Construction Projects

B  ReadyMix Concrete Plants

¢) . C&D Waste Processing Plant

d) Dust Pollution from other sources
a) Building and Construection Projects

Dust emissions are an environmental nuisance both on-site and off-site. Dust during handling
of construction fine aggregate/ material like cement, sand and soil, excavation work, unpaved
area filled with loose soil release a wide range of particle sizes and material types that can
cause serious health problems ranging from eye irritation, nose and mouth to affecting the
respiratory system. The larger heavier particles settle out of the air quickly and are hazard to
the construction workers (on-site) and to those in the immediate vicinity (off-site). The finer
particles (usually invisible) are transported further can cause health hazards (off-site).

SOP/ Guidelines for checking the compliances w.r.t. dust control measures at Building and
construction sites as per Annexure-2 shall be followed.

Hon’ble National Green Tmbunal vide its order dated 10.04.2015 in OA No. 21 of 2014 and
OA No. 95 of 2014 inter-alia directed that, “if any person, owner and or builder is found to be
violating any of the conditions stated in this order and or for their non-compliance such
person, owner, builder shall be liable to pay compensation of Rs. 50,000/~ per default in
relation to construction gctivity at its site ......”".

\y,
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Subsequently in an application filed by Delhi Govt., the NGT vide its order dated 20.07.2016 in
M.A. No. 360 of 2016 in OA No. 21 of 2014in the aforesaid matters inter-alia directed that, “if
the offending construction in plot up to 100sq.mt. the environmental compensation would be
Rs. 10,000/-, if the offending construction in more thanl00 sq. mtr. But up to 200sq.mt., the
environmental compensation would be Rs. 20,000/-, if the offending construction is in a plot of
more than 200 sq. mt. but less than 500sq. mt. the environmental compensation would be Rs.
30,000/, while the offending construction is in a plot area of more than 500 sq.mt. the
environmental compensation would be Rs. 50,000/ as already directed by the orders of the
Tribunal. Wherever the constructed area is more than 20,000 sq. mftr.the environmental
compensation would be Rs. 5 Lakhs. This rate will operate prospectively.”

In view of the above, the Committee recommended the EC of Building & Construction
activities for each default is as follows. However, the amount will be doubled during 15
October — 31 January looking at deteriorating ambient air quality during this period.

S.No. Area Environmental Compensation.
1. | BUA (constructed area)>20,000 Sqm Rs 5,00,000/-
2. | Plot Area above 500 sqm up-to 20,000 sqm Rs 50,000/-
BUA (constructed area)
3. | Plot Area> 200 sqgmup-to 500 sqm Rs 30,000/-
4. | Plot Area>100 sqm and up-to 200 sqm Rs20,000/-
5 Plot Area up-to 100sqm Rs 10,000/

b) Ready Mix Concrete Plants

DPCC has issued an office order dated 27.12.2017 outlining the dust control measures to be
implemented in RMC plants. EC amount will be arrived as per its category as the RMC plant is
placed in Green category. However, the amount will be doubled during 15 October — 31
January looking at deteriorating ambient air quality during this period.

c) C&D Waste Processing Plant

Committee recommends the quantum of EC on C&D Waste Processing Plant(s) similar to the
red category units. However, the amount will be doubled during 15 October — 31 January
looking at deteriorating ambient air quality.

d) Dust Pollution from other sources

Hon’ble NGT vide its order dated 28.04.2015in OA No. 21 of 2014 and OA No. 95 of 2014
directed that there shall be complete prohibition of burning of any kind of garbage leaves,
waste plastic, rubber, self-molding compound and such other materials in the open. It was
further ditected that for every incident of burning of any such above stated material, the person

who is found actually burning such material and/or responsible for or abating such burning
would be liable to pay compensation of Rs. 5000/-.

Hon’ble National Green Tribunal vide its above mentioned order dated 10.04.2015 in aforesaid
matterinter-alia directed that all the construction material and debris shall be carried in the
trucks or other vehicles which are fully covered and protected so as to ensure that the

%’ﬁ—g Wiy W
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- construction debris or the construction material does not get dispersed into the air or
atmosphere, in any form whatsoever and if any person, owner and or builder is found to be
liable to pay environmental Compensation of Rs. 5,000/~ for each violation during carriage
and transportation of construction material, debris through trucks or other vehicles.

Keeping in view above, the Committee recommended the following Environmental
Compensation:

Type of violation Environmental
Compensation
Burning of garbage/ plastic waste/ Burning of biomass/ garden waste | Rs 5,000
Illegal dumping of C & D waste on road sides/ public land/ vacant Rs 25,000/~
| land/ flood plain of Yamuna covering the area of 100 Sqm or more
Tllegal dumping of C & D waste on road sides/public land/vacant | Rs 5,000/
land/ flood plain of Yamuna covering the area of less then100 Sqm.
Transportation of construction material, debris through trucks or | Rs 5,000/-
other vehicles without proper covering
Road dust due to pot holes (EC on land owning agency) : Rs 50,000/
Tllegal dumping of Garbage on road sides/vacant land causing dust | Rs 5,000/-
pollution '
Shops engaged in storage and sale of building material without Rs 5,000/-
adequate cover

Considering the air quality of Delhi during winter seasons, Committee recommended that the
EC amount will be doubled for the violations between 15" October and 31% January.




CBWTF (as per Hon’ble NGT order dated 12.03.2019 in the matter of OA 710 of 2017) for
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&
SECTOR-5

Healthcare Facilities & CBWTF

The CPCB has issued Guidelines for imposition of EC against Health Care Facilities &

various violations. After considering the ground realties, accordingly, the Commitiee
recommended as under:

Healthcare Facilities
Environmental Compensation for Healthcare Facilities (HCFs):
ECfor HCFs=HRxTxSxRxN |
Where;
HR  — Health Risk factor

T - Type of Healthcare Facility

S — Size of Health Care Facility

R — Environmental Compensation factor
N — Number of days of Violation

HR Health Risk (HR) is a number from 0 to 100 and increasing HR value denotes the
increasing degree of health risk due to improper handling of BMW in healthcare facility.

Further, in any case minimum Environmental Compensation in respect to Healthcare Facility
shall not be less than Rs.1200/- per day.

The HCF operating without Consent under Air/ Water Act (as applicable), Authorisation under
BMW Rules and agreement with CBWTF, EC amount will be doubled.

Common Biomedical Waste Treatment Facility

Environmental Compensation for Commeon Biomedical Waste Treatment Facility (CBWTF):
Environmental Compensation for CBWTFs=PIxSxRxN
Where;
PI- Pollution Index
S — Size of Operation
R — Environmental Compensation factor
N — Number of days of Violation

Further, in any case, minimum Environmental Compensation in respect to Common
Biomedical Waste Treatment Facility shall not be less than Rs. 3,000/- per day.

The CBWTF operating without Consent under Air/ Water Act and Authorisation under BMW
Rules, EC amount will be doubled.

sy
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SECTOR-6

Noise Pollution

The CPCB has issued Guidelines for imposition of EC for violation of Noise rules (the report
of the CPCB dated 12.06.2020 was accepted by the Hon'ble Tribunal in the order dated
11.08.2020 in the matter of OA No. 519 of 2016) for various violations. The report of the

CPCB is as follows:
Enlistment of violation of Noise Rules and their respective scale of Environmental
Compensation.
Sr. | Violation of Noise Rules Compensation (in Rupees) to be
No. i paid by defaulter
1. | Use of loud speakers/ public address system | Rs. 10,000
2. | Violation wrt Generator Sets norms
a) | DG sets more than 1000 KVA Rs. 1,00,000/-
b) | DG sets 62.5 to 1000 KVA | Rs. 25,000/ _
¢) | DG sets upto 62.5 KVA Rs. 10,000~
3. | Violation of use of sound emitting | Rs. 50,000/-
construction equipment
4, Bursting of Firecrackers beyond the prescribed time limit prescribed
4(1) | Violation by Individual/Household Residential | Siletice Zone
[Commercial
/Mixed Zone
4 : 1,000 3,000
4(2) | Violation during Procession 10,000 Fine to | 20,000 Fine to
a. Public Rallies be paid by|be paid by
b. Barat during marriage Organizer Organizer
¢. Religious event _ : :
4(3) | Violation within a fixed Premises: First violation: Rs. 20,000 Second
a. Function organized by RWA, violation: Rs. 40,000 (Fine to be
b. Marriage Function ' paid by Organizer and Owner of
¢. Public Function the place.)
d. Institution function
¢. Banquet Hall More than Two Violation: Rs.
f. Open ground functions 1,00,000 and action under E(P)
Act,1986. -

The Committee recommends to adopt the same in toto. However, EC of Rs.50,000/- will be
imposed on the premises owner/ occupier of weddings for bursting the fire crackers when there
is a ban éspecially during winter months (15 Oct-31 Jan).
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Non conforming areas

In the areas outside notified industrial/ Redevelopment Areas, Committee recommended that
Environmental Compensation amount may be imposed on Lump sum basis is as under:

» Godowrn/ storage of plastic scrap — Rs. 1 Lakh

> Unit found operating/ sealed by other agency:

White category - Rs. 40,000
Green category - Rs. 2 Lakhs
Orange category - Rs. 5 Lakhs
Red/ Prohibited category - Rs. 10 Lakhs

Dr. K.8. Jayachandran Sh. Pankaj Kapil Dr. BMS Reddy,
MS, DPCC Sr. Env. Engineer Sr. Env. Engineer

Potas g L 2

Sh. B L Chawla, : Sh. Dinesh Jindal,
Sr. Env. Engineer Sr. Env. Engineer Law Officer

;o\
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ANNEXURE

SOP/GUIDELINES FOR IMPOSING ENVIRONMENTAL COM'PENSA’TION ON‘
VIOLATION FOUND IN VARIOUS US SECTORS

1. Show Cause Notice for imposing EC for the 30/60 days (as applicable} shall be issued
within 5 working days from the day of inspection/ at the time of inspection by cell
incharge.

2. The cases in which N i.e number of days for which the violation took place is not actually
measurable or doubtful, N shall be considered for 30 days for the unit applied/obtained for
Consent under Air & Water Act. '

3. The unit operating without Consent under Air & Water Act or Registration under PWM
Rules, EC amount will be doubled i.e. N shall be considered for 60 days.

4. Apart from imposition of Environmental Compensation, SCN/ directions for closure of the
unit /activity under the provisions of relevant Acts may also be issued simultaneously.

5. If unit submits comphance report along with supporting documents w.r.t. date of violation
started and verified by the concerned Cell Incharge, EC be imposed for the period of N as |
verified by Cell Incharge. However, N shall not be less than 15 days.

(Explanation: For calculating total days of violation N = Ny + N,
Where:
N;- No of days between date of start of violation and date of inspection of unit.

N3- No of days between date of inspection to date of receiving of compliance report
in DPCC along with supporting documents.

Concerned cell incharge shall certify N; on the basis of documentary evidences
collected during inspections or submitted by the unit along with compliance reportin
response to SCN for EC issued by DPCC).

6. If unit submits compliance report but fails to establish date of stai't of violation by the .
supporting documents submitted by the unit, N i.c. number of days of violations shali be
considered as 30/60 days and EC be imposed accordingly.

7. If unit is re-inspected within 3 months after receiving the compliance report and found
non-compliant during verification, closure directions shall be issued to the unit and orders
for imposing EC shall be issued for the period from date of first inspection to date of
issuance of closure directions.

8. If the unit fails to submit compliance report within 21 days of issuance of SCNs, order for
closure and order for imposing EC shall be issued for the period from date of first
mspectzon to date of issuance of closure directions,




~ 9. On the request, unit may be allowed to deposit EC amount in installments. Unit shall
deposit Pay Order/ Demand Draft of minimum 40% of total EC amount along with 3 equal

installments in subsequent months with respect to the remaining amount through Post
dated Cheques (PDCs).

10. The closure directions will be kept in abeyance for a period of 30 days to allow the unit to
apply/install requisite pollution control system(s)/rectification of deficiencies/testing
purposes. No commercial operations shall be permitted during the said 30 day period.

11. Directions for closure shall be revoked after rectification of deficiencies and submission of
compliance report with all supporting documents along with deposition of total amount
of EC or 40% + PDCs.

12. Consent to Operate to a unit in the same premises will be granted only after deposition of
total amount of EC or 40% + PDCs as the case may be.

ANNEXURE.-2

SOP/GUIDELINES FOR CARRYING OUT INSPECTIONS REGARDING DUST
CONTROL MEASURES AT BUILDING AND CONSTRUCTION SITES

Following Standard operating procedure needs to be followed for inspections of construction

sites keeping in view that installation of Anti Smog Guns is mandatory at large construction

sites:

i. Dust/wind breaking walls of appropriate height around the periphery of the construction
site. [High Significance]

(Explanation: In projects requiring Environmental Clearance, Wind-breaker of appropriate
height i.e. 1/3rd of the building height and maximum up to 10 meters shall be provided.
This is meant for preventing blowing out dust side the boundaries of project which is
emanated from construction activities like excavation and construction material handling
and other dust causing activities. At any stage of construction the height of wind breaking
wall should not be less than 1/3™ of the height of the structure of the building erected and
ideally if height of the proposed building is 30 m or more, wind breaking wall of 10 m
should be provided at the commissioning of construction activity)

ii.  Whether Anti Smog Gun(s) installed (for >20,000 sqmtbuit up area). [High Significance]

(Explanation: Environmental Clearance is required for Building and Construction Projects
having built up area more than 20,000 sqm. Environmental Clearance is applicable in
modernisation of existing operational building even if the additional construction is for
built up area less than 20000 sqm. if total area after expansion crosses threshold limit of
20000 sqmt. Therefore Anti Smog Gun will be applicable even for such modernisation
projects envisaging construction of less than 20,000 sqm, if it involves excavation work for
foundation otherwise it will bg exempted)

iy M/;%/W\””/%
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ii. Tarpaulin or green-net on scaffolding around the area under-construction and the
building. [High Significance for BUA <20,000 sqgm, Medium Significance for BUA >
20,000 sqm in view of mandatory provision of ASG]

(Explanation: only those scaffolding needs to be covered which are enveloping the area
under finishing /construction)

. All vehicles including carrying construction material and construction debris of any kind
should be cleaned and wheels washed before leaving the construction site. [High
Significance] '

(Explanation: Vehicles leaving the sites carries the mud and dust with them if not cleaned
before leaving the site. Provision for washing and cleaning of vehicles should be made at
exit gates of construction site)

V. All vehicles carrying construction material and construction debris should be Sully covered
and protected so as to ensure dust from construction material or debris does not becone
air-borne in transportation. [High Significance] :

vi. Al construction debris and construction material of any kind should be stored on the site
and not dumped on public roads or pavements. [High Significance]

vii.  No loose soil or sand or Construction & Demolition Waste or any other construction
maferial that causes dust shall be left uncovered. [High Significance for BUA < 20,000
sqm, Medium Significance for BUA > 20,000 sqm in view of mandatory provision of
ASG] :

(Explanation: Cement, sand and other fine aggregates/construction material needs to be
covered properly, excavated earth need sprinkling if coverage is not possible due to large
surface area, cement should be stored in a ware house ideally) ‘

vili.  No grinding and cutting of building materials in open area, Wet-jet should be used in
grinding and stone cutting, [High Significance for BUA < 20,000 sqm , Medium
Significance for BUA > 20,000 sqm in view of mandatory provision of ASG]

ix. Unpaved surfaces and areas with loose soil should be adequately sprinkled with water to
suppress dust. [High Significance]

x.  Roads leading to or at construction sites must be paved and blacktopped (i.e. metallic
roads (for >20,000 sqmt built up areq). [Medium Significance]
(Explanation: In case the roads are under maintenance or paving is under process,
sprinkling and enhanced operation of Anti-Smog Gun should be implemented)

xi. . Construction and demolition waste should be recycled on-site or transported to authorized
recycling facility and due record of the same should be maintgined, [Medium
Significance]

xii. Every worker working on coustruction site and involved in loading, unloading and
carriage of construction material and construction debris should be provided with dust-
mask to prevent inhalation of dust particle. [Medium Significance]
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i, Arrangement should be provided for medical help, investigation and treatment to workers
involved in the construction of building and carry of construction material and debris
relatable to dust emission. [Medium Significance]

xiv. Dust mitigation measures shall be displayed prominently at the construction site for easy
public viewing. [Low Significance]

[ High Significance for BUA>20000 sqm: (i),(ii),(iv),(v),(vi)(ix) and if ASG
notinstalled(iii),(vii),(viii)shall also be of high significance.

High Significance for BUA< 20000 Sqm: (i),(i),(iii),(iv),(v),(vi),(vii),(viii) & (ix)]

Imposing Compensation on defaulting Construction Sites:

In case of violation of High Significance following action may be taken:

(i) In case project is having built up area more than 20000 sqm and the violation includes non-
installation of ASG, directions for stoppage of construction activity without installation of

ASG along with notice proposing appropriate Environmental Compensation and to submit
point wise compliance of the rectification of deficiencies observed during inspection.

(if) If violations observed are other than ASG installation, SCN proposing Environmental
Compensation and to submit point wise compliance of the rectification of deficiencies
observed during inspection.

In case of violation of Medium/Low Significance, notice for rectification of violations will be
issued giving 10 days time.
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DEPARTMENT OF EXVIRONMENT
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File No.DPCC/CMC-TINGT OA No.270/2023/ 154 - 16 Date: a1\ oWy @21
Subject: - Imposition of Environmental Compensation.

Whereas, Cenxral Pul]umn C:mtml Bam& is the State Board for all the Union Tervitarics to exercise

powers and perfafm functwma under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Polhmsn) Act; 1981,

And whcms Cemtal PeLlum:m Com;rs;-l Board has delegated all its ‘powers and functions under the Water
(Prevention & Control of Pmiluimn} Act, 1974 and Air (Prevention & Coritrol of Pollution) Act, 1981 in

respeet of Union Territory of Delhi 1o Delhi Pollution Control Commiitee vide Notification No. S.0. 19§
(E) dated 15.03.1991.

And whereas, the whole Union Territory of Delhi has befm declared ds an Air Pallution Control area, under

sub section (Ij of section 19 of the Air (Prevention & Conirol of ?aﬁutmnj Act, 1981 vide notificarion No.
GSR 106 (E) dated 20,02.1987,

And whereas, itis mnﬁa&&ry under ws 25/26 of the Waer (Prevention & Control of Pollution) Act. 1974
that no persan withiout the: pmvmus consent of the DRCC sh&il Eﬁtabﬁsh or’ taka any steps to establish any
industry, aperation of process or any Ireatment and. disposal ﬁvstcm an extension or addttmn thereto, which
is likely to discharie sewage or trade effluent into a stream or well or sewer or on land.

And whereas, in pursuance to the: Han”bie NGT Grder dated 29 33.2023 in 0. A NQ.E’?Q&&EE in the matter
“Shrankhla Mittal ¥s. Govt. of NCT ‘of Delhi” an- mspe&tmn of your unit namely M/s FORK "({)U
building No-30, 1% Floor, Hauz Khas Mew Delhi-110016 (héreinafter referred as “Addressed "} was carried
out by a joint team of afﬁmals of Revenue depastment, MCD and DPCC on 12.10.2023. During the said
inspection, unit found operating without valid Consent to Establish/ Opérate under Water (Prévention and
Control of Pollution) Act, 1974 and the Air (Prevenuun and Contml of Pel}unan) Act, 1981 from DPCC
and without MCD license apart from installing any poltution control system, thercby: causing ziamag:: 1o the
‘enwnmm:ﬁt

And wheréas, SCN pmpm:mg Environmental Compensation of Rs. 7,50,000 {Rupees Seven Lakh fifty
thousand only) was issued 1o you vide letter dated 16.11.2023. The addressee has mhmltted reply aﬁer the
‘stipulated tiniz of 15 days and said reply has been considered and found unsatisfactory.
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Now, therefore the addressee is hereby directed to deposit an amount of Rs.7,50,000/- (Rupees Seven Lakh
Fifty Thousand Only)as Environmental Compensation (EC) as per the “Polluter: Pays” prineiple. The said
amount be deposited in the form of Banker's Cheque/ Demand Draft or through RTGS/ online system in
Account No, 40071442347 (IFSC Code : SBINI}QGD’HS) {Branch : Siate Bank of India. Kashmere Gate.
.Delhi - 111&@05) in favour of Delhi Pollution Control Committee or DPCC within 1§ days. Failure to do so
will attract recovery of ‘the said dmount ds arrears of land revenue without any further reference to the

addressee unit, 9/&» P
AL
Inchar"_‘_ . CMC I1

g Lmreamdlidal, L

!'ﬁ‘.’!‘!aﬁ ﬂ;;%} 3 "'
: . TolEing
M/s FORK YOU, ﬁﬁ; Gate, Dalhi-1 L0003
Building No-30, 1% Floor ,
Hauz Khas Village,

Delhi-110016

Copy 10:

'Ihg{gDM (Hauz Khas), Office Complex of DM(South). M.B. Road, Saket, New Delhi-
110068
2 Masterﬂle CMC-II
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File No:DPCC/CMC-IINGT OA No.270/2023/ 162 bk Daterel [o¥| 2694

Exub;emf* Directions for closure under section 33 (A) of the Water (Prevention and Control of

Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention and Control of Pnllutmn)
Act, 1981 as amended till date

Whereas, Central Pollution Control Board is the State Board for all ‘the Union Territories to
exercise powers and perform functions under the Water (Prevention & Control of Pol 1ulmn) Act; 19’?4 :md
Alr (Prevention & Control of Pollution) Act, 1981.

And whereas, Ceniral Pollution Control Baan:i has delegated all its ‘powers and ﬁmeﬂon\s under the
Water (Prevention & Control of Pallutmn) Act, 1974 and Air (Prevention & Control of Pﬂl]u’ﬁl@ﬂ} Act,

1981 in tespect of Union Territory of Delhi to Delhi Pollution Control Committes vide Notification No.
$.0. 198 (E) dated 15.03.1991.

And whereas, the whole Union Temwn of Delhi has been declared as an Air Pollution Cantrc]
area, under sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification no, GSR 106 (E) datéd 20.02.1987.

And whereas, it is mandatory under w's 25/26 of the Water (Prevention & Control of "Pd-l.iaﬁcén_) Act,
1974 that no person witheut the previous consent of the DPCC shall Establish or take any steps to establish
any industry, operation gr process or anly treatment and disposal system an extension or addition thereto,
which is likely to discharge sewage or trade effluent into a strean or well or sewer of on land,

And wlhiercas, in pursuance to the FHon'ble NGT order dated 29.08.2023 in O.A. No.270/2023 in
the matter “Shrankhla Mitral Vs, Govt. of NCT of Delhi™ an inspection of your unit namely M/s Hustle Bar,
30-B, 2% Floor, Hauz Khas ’imiagm Delhi-110016 (hereinafter referred as “Addressee”) was carried out by
a joint team of officials of Revenue department, MCD and DPCC on 17.10.2023. During the suid
inspection, unit found operating without valid Consent to Establish/ Operate under Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 and without
MCD license from DPCC apart from installing any pollution control system.

And whéreas, SCNw's 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution} Act, 1981 as amended till date along
with SCN for imposition of Environmiental Compensation of Rs. 7,50,000(Rupees Seven Lakh fifty
thousand c:niy) was issued to you vide letter dated 16,11.2023,
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Now therefore, in view of the above, the Ccmpelent Authority in DPCC in exercise of powers
conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution)
Act, 1974 u/s 31(A) of Air (Prevetition and Control of Pollution) Act, 1981 as amended to date, has
decided to issue the follnmng directions :-

1. That the addressee unit shall close your unit with immediate effect.

2. Thatthe concerned Sub-Divisional Magistrate takes necessary action for the effective closure of the
‘addressee unit with immediate effect.

3. That the concerned amhont} in BSES, Rajdhani Power Ltd disconnects the electricity/power supply
of the addressee nnit with immediate effect,

4. That the concernied authority in DIB disconnects the water supply connection of the addressee unit
with immediate effect.

You shall also be liable for penal action under the provisions of the Water (Prevention & Control of
Pollnuon) &ct 1974 and Air (Prevention & Control of Pollution) Act, 1981 in case on non-compliance of

' hwedle —

(.}n?'zm:g%ﬂ@MC-ﬂ

Thl,_s ,ls;b,emgl,ssue,d as per the approval of the Chairman, DPCC.,

g SHier Eavnonmental § ._is;:-z-.:
M/s Hustle Bar, clkii Palintion Co t.ru' Commiazs
30-B, 2" Floor, Hauz Khas Village, {"‘ 223 Elos, IS8T B
Delhi-110016. asiunere Gure, Delhi-] wam

Copy for necessary compliance to:

1. The SDM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi-
110068 to ensure the effective closure of the addressee unit with immediate effect and
submit the compliance report within 15 days of issuance of these directions,

2. The Chief Executive Officer (CEQ), BSES Rajdhani Power Ltd., BSES Bhawan, Nehry

:',Plat_:e, New Delhi-110019 to disconricet the power/electricity supply of the addressee unit
with immediate effect and submir the compliance report within 15 davs of issuance of
these directions,

3. The Member (Water Supply). Delhi Jal Board, Varunalya Phase-I1, Jhandewalan, New
Delhi-110055 to disconnect the water supply to the addressee unit with immediate effect
-and submit the co‘mpliancc report within 15.f§!ays of issuance of these directions,

4. Master File.
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DELHIPOLLUTION CONTROL COMMITTEE
DEPARTMENT OF EWiRDNMERT
(COVT, OF NC‘!‘ OF BEL&% l}
™ FLOOR, C-BLOCK, VIKAS BHAWAN-H, UPPER BELA
ROAD, CIVIL !.JNES m‘:m;asa
{ visit usat website * hitpu/dpeg ‘

File No.DPCC/CMC-HANGT OA No.270/2023/ {47~ (49 Datetsl [2H{as2u
Subject: - Imposition of Environmental Comipensation.

Whereas, Central Pollution Control Board is the State Board for all the Union Territories to exercise
powers and pwrferm functions under the Water (Prevention & Control of Pailunon) Act, 19?4 and Air
(Prevention & Conm::l @f Pollution): Act 1981,

And whereas. Central Pollution Control Board has delegated all its powers and functions under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Centrol of Pellutxcn) Act,
1981 in respect of Union. Tertitory of Dethi to Delhi Pollution Control Committes vide Nofification No.
8.0. 198 (8) dated 15.03.1991.

And whereas, the whole Union Territory of Dethi has been declared as an Air Pellutm Control
area, under sub seetion (1) of '%ex:tron 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
notification No. GSR 106 (I) dated 2(} 02.1987.

And whereas, it1s mandatory under w's 25/26 of the Water (Prevention & Control of Pnllutmn} Act,
1974 that no person without the previous congent of the DPCC shall Establish or take any steps to establish
any mdustry, operation ot process or any treatrment and disposal system an exterision or addition thereto,
whichi {s likely to discharge sewage or trade effluent into a stream or well or sewer or on land,

And whereas, in pursuance to the Hon'ble NGT order dated 29.08.2023 in O:A. No.270/2023 in the
matter “Shrankhla Mittal Vs: Govt. oi‘ NCT of Deim“‘ an inspection of your unit namely M/s. Hustle Bar,
30-B, 2nd Floor, Hatz Khas village, New Dethi<1 10016 (hereinafter referrcct as ® ddressec’) was ‘carried
out by & joint team of officlals of Revenue department, MCD and DPCC on 17.10.2023. During the said
inspection, unit found ‘operating without valid Consent to Establish? Operate under Water {Pmentm and
Control of P’ailmwu} Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 from DPCC
and without MCD license apart from :nstaﬂmg any. paiiumn control systenn, thereby causing damiage to the
environment.

And whereas, SCN' proposing Emzromnental Compensation of Rs. 7,350,000 (Rupees. Seven Lakh

fifty thousand only) was issued 10 you vide letier dated 16.11.2023, The addressee has failed to subniit any
réply w.rt. said SCN dated 16,11.2023 within the stipulated time period,

b
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Now, therefore the addressee is hereby directed to deposit an amount of Rs.7,50,000/- (Rupees
Seven Lakh Fifty Thousand Only) as Environmental Compensation (EC) ‘as per the “Polluter Pays”
principle. The said amount be deposited in the form of Banker's Cheque/ Demand Draft or through RTGS/
oniine system in Account No. 40071442347 (IFSC Code : SBIN0005715) (Branch : State Bank of India,
Kashmere Gate, Dethi ~ | 10006) in favour of Dethi Poliuuon Control Committes or DPCC within 15 da}s
Failure to do- so will attract recovery of the said amount as arrears of land revenue without any further

reference 10 the addressee unit.
lncha;%(;/

Semtor Eﬂn men
il Polution Coni

M/s Hustle Bar, dth & Sth Floor, 1S3t
'35 t A H ;‘4 ium.‘-;

30- B, L) Floor Kashmure Gate, Delh

Hauz Khas thlagg._

Delhi=110016.
Copy to:
1. The SDM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi-

110068.
2. Master file, CMC-II
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DELHI FﬂLLLTiG}H CONTROL GBMM !TTEIZ
DE]"ARTMENT OF EYWIRQNMEN
(GOY'T. OF NCT OF DELHI) \" s 15
21 FLOOR, C-BLOCK, VIKAS BHAWAN-II, UPPER BELA .' S l
ROAD CivVHL LINES BﬁLﬁf—54 :
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File No DPCC/CMC-INGT OA No.270/2023/ {Fo — {34 Date: s\|eW\2e24

Subject: Dircctions for closure under section 33 (A) of the Water (Prevention and Coutral of

Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981 as amend@d tll date

‘Wherms, Central Pollution Control Board is the State Board for all the Union Tﬁmmms o

exercise powers:and perform functm‘ns under the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pﬁ}iunon) Act; 1981,

And whereas, Central Pollution Control Board has delegated all its powers and functions under the
Water (Preventwm & {l’scmtmi of Poll lution) Act, 1974 and Air (Prevention & Contol of P@Iiutmn) Act,
1981 in respeet of Union Te:rzitmy of Delhi to: Delhx Pollution Control Committeée vide Notification No-.
5.0, 198 (E) dated 15.03.1991.

And whereas, the whole Union Territory of Dellii has been declared as an Air Pollution Control
area, under sub seetion (I) of section 19 of the Air (Prevention & Control of Pollution)-Act, 1981 vide:
notification no, GSR 106 (E) dated 20.02:1987.

And whereas, it is mandatory under w/s 25/26 of thé Water (Prevention & Control of Pollution) Act,
1974 that no person without the preyious consent of the DPCC shall Establish or take any steps to establish:
any industry, operation of process or-any treatment and d;spasal system an extension or addition theréto,
which 1s likely to discharge sewage or trade effluént into & stream or well orsewer or on land,

And wheress, in pursuance to the Hon'ble NGT order dated 29.08.2023 in 0.A. No.27072023 in
the matter “Shirankhila Mittal Vs, Govt: of NCT of Delhi” an inspection of your unit namely M/s Coast Café,
A unit of Ms Ogaan Retail Pvt Lid, H2 2% Floor, Hauz Khas' %llage, Delhi-1 10016 (hereinafter referred as
“Adéwssee‘) was gameﬁ out by a joint team of officials of Revenue dcpartmem, MCD and DPCC on
12.10.2023. During the saad inspection, unit found operating without valid Consent to Establish/ Operate
under Waler (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Contral of
Pollution) Act, 1981 from DPCC apart from mstailmg any pollution control systent.

And whereas, SCN ws 33 (A) of the Water (Prevetition and Control of Pollution) Aet, 1974 and
under section 31 (A) of the Air fPrevemwn and Control of Poﬂnuon) Act, 1981 as amended till date along
with SCN for imposition of I Environmental Compansatiou of Ry, 7,50, OOD(Rupee:, Seven Lakli fifty
thousand only) was issued to you vide letter dated 16.11,2023.
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And whereas, you, the addressee has failed to submit any reply w.r.t. SCN dated 16.11.2023 within

the stipulated time period.

Now therefore; in view of the above, the Competent Authority in DPCC in exercise of powers

conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution)
Act, 1974 ws 31(A) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date, has
decided 1o issue the following directions :-

72'

3.

4.

That the addressee unit shall close your unit with immediate effect.

That the concerned Sub-Div 1s;onal Magistrate takes necessary action for the effective closure of the
addressee unit with immediate effect.

That the concerned au:hont}? in BSES, Rajdhani Power Ltd disconnects the electricity/power supply
of the-addressee unit with immediate effect.

That the concerned authority in DIB disconinects the water supplv connection of the addressee unit
with immediate effect.

You shall also be Hable for penal-action under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 in case on non-compliance of
the above said directions.

This is being issa_;&d as per the approval of the Chairman, DPCC.

Sennt i..m lrpumen t&

M/s Coast Café, ~ati Follution Conlrsd N
A unit of Ms Ogaan Retail Pvt Ltd, At & $th Floor, IS8T ; s
H2 2™ Floor, Hauz Khas Village; Righmsre Gate, Db 141
Delhi-110016

Copy for necessary compliance to:

I. The SDM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi-
110068 to ensure the cffective closure of the addressee unit with immediate effect and
submit the compliance report within 15 days of issuance of these directions.

2. The Chief Executive Officer (CEO), BSES Rajdhani Power Ltd., BSES Bhawan, Nehru
Place, New Delhi-110019 ta disconnect the powerfelectricity supply of the addressee unit
with immediate effect and submit the compliance report within 15 davs of issuance of
these directions.

3. The Member (Water Supply), Delhi Jal Board, Varunalya Phase-Il, Jhandewalan, New
Delhi-110035 to disconnect the water supply to the addressee unit with immediate effect
and submit the compliance report within 15 days of issuance of these directions.

4. Master File.
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A DELHI FOLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT
MM e i — (GOVT. OF NCT OF DELHI)
2% FLOOR, C-BLOCK, VIKAS BHAWAN-I1, UPPER BELA
“"’“""‘*«*’ fﬁ " ROAD, CIVIL LINES DELHI51 :
{ visit us at website : hrp-/fidpee dethizovinic i ) fﬁﬁ%}’ e«fgr
“F’ - Environment
File No.DPCC/CMC-IENGT OA No:270/2023/ 136~ \F1 Date: =\ | oM |202Y

Subject: - Imposition of "Em*it‘ﬂnm&utai--(?nmpemsﬁon.

Whereas, Central Polluuon Control Board is the State Board for all the Union Territories (o exercise

powers and perform functions under the Water (Prevennan & (“lmuml of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981,

And whereas, Central Pollution Control Board has delegated all its powers and functions under the Water
(Prevention & Control of Pullunon} ‘Act, 1974 and Air (Prevention & Control of Pollution) Ast, 1981 in
respect of Union Territory of Delhi to Delhi Pollution Control Committee vide Notification No. S.0. 198
(E) dated 15.03.1991,

And whereas, the whole Union Temtm}r of Delhi has been declared as an Air Pollution Control area, under
sub section () of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification No.
GSR 106.(E) dated 20.02.1987.

And whereas, it is mandatory under u/s: 25/26 éf the Water (Prevention & Control of Pollution) Act, 1974
that no person without the: mvmus consent of the DPCC shall Establish or take any steps to establish any
industry, operation or procéss or any treatment and dzspnsal system an extension ot addmon theretc. whwh
is likely to discharge sewage or trade effluent into a strodm or well or sewer or on land.

And whereas, in pursuance to the Honble NGT order dated 29.08.2023 in O.A. No. 2’!{?&1}23 in the matter
“Shrankhla Mittal Vs. Gowt. of NCT of Delhi™ an inspection of your unit namely M/s Coast Café, A unit of
Ms Ogaan Retail Pvt Ltd, M2 2™ Floor, Hauz Khas Village, Delhi- 110016 (hereinafter referred as
“Addrasscc”) was carried out by a Jomnt team of officials of Revenue department, MCD and DPCC on
12 10, 2&23 Dunng tbe sazd msgecuom nmt iam:d ﬁ;}ﬁmt}l’tg mtham 's*aht% Consem :a Establish/ tperate
Pc)llutmn} Act 1931 from DPCC ¢part from. mstallmg zmy polluum ccmtwl syﬂtem, there:by -:‘sausmg
damage ta the environment.

And whereds, SCN proposing Environmental Compensation of Rs, 7,50, 000 (Rupws Saven Lakh ﬁfty
thousand nnly) ww, ;ssne;l o ynu wde ietter dated ’16 1 1 2023 The addressee has failed to submit any. rep!y
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Now, therefore the addressee is hereby directed 1o deposit an amount of Rs.7,50.000/- (Rupess Seven Lakh
Fifty Thousand Only) as Environmental Compensation (EC) as per the “Polluter Pays™ principle. The said
amount be deposited in the form of Banker’s Cheque/ Demand Draft or through RTGS/ online system in
Account No. 40071442347 (IFSC Code : SBIN0005715) (Branch : State Bank of India, Kashmere Gate,
Delhi — 110006) in favour of Delhi Pollution Control Committee or DPCC within 15 days. Failure to do so
will attract recovery of the said amount as arrears of land revenue without any further reference to the

addressee unit. /
L

lncharce,, CMC-1I
é? z z"-‘?‘.""’sj Vi
ﬁiﬁm’f ? m;ﬁm'msmi Buginesay

P G ﬁi’&ﬁ st Huﬁﬂﬂaﬁhs‘ﬁxév Tt
M/s Coast Café, 4l & & Floor, ISBT D

A unit of M/s Ogaan Retail Pyt Ltd, Kashimere Gate: Delbi- 10005
H2 2* Floor, Hauz Khas Village,
Delhi-110016

Copy 10;

. The SDM (Hauz Khas), Office Compicx of DM(South); M.B. Road, Saket, New Delhi-
110068.
2. Master file, CMC-11
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i DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT
{GOVT, OF NCT OF DELHI)
24 FLOOR, C-BLOCK, VIKAS BHAWAN:I, UPPER BELA
ROAD, CHIL LWE‘S HI}L:HL-H
{ visit us at website : hip: ni

/ Lf%aszylg?a;

g/ Enovironment

File No.DPCC/CMC-I/NGT OA No.270/2023/ {3~ \82- Date: o] 61| 252y

Subject: Directions for closure under section 33 (A) of the Water (Prevention and Control of

Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981 as amended till date

Whereas, Central Pollution Control Board is the State Board forall the Union Territories to

exercise powers and performy functions under the Water (Prevention & Control of Pollution) Act; 1974 and
Air (Prevention & Control of Pollutxon) Act, 1981,

And whereas, Central Pollution Control Board has delegated all its powers and functions uu&ar the
Water (Prevention & Control of Pollution) Act; 1974 and Air (Prevention & Control of Pollution) Act,

1981 in respect: of Unien Territory of Delhi to Delhl Pollution Control Cominiftee vide Notification No.
50,158 (L} dated 15.03:1991.

And whereas, the whole Union Territory of Defhi has been declared as an Air Pollution Control
‘area, under sub section 1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide
nolification no, GSR 106 (}3) dated 2{) 02.1987.

And whereas, it is mandatory under u/s 25/26 of the Water (Prevention & Control of Pollution) A,
I§74 that o pzrson W:thgs:.;t the prewous consent of the DPCC shail Estabhsh or takt: any steps tt} wstablrsh

whmh is hkely to dtscharﬂe sewagc or rrade e:fﬂwant mtt} a $tream or weti or sewer oron !ancl

And whereas, in pursuance to-the Hon’ble NGT order dated 29.08.2023 in O.A, No.270/2023 in
the mater “Shrankhia M;ttal Vs, Govt: of NCT of Delhi® an inspection ofyour unit namely: Mfs Coast Cafe
A unit of Ms Ogaan Retail Pyt Ltd, H2 3" Floor, Hauz Khas V;liage Delhi-110016 {h&rcmaﬁer referred as
*‘Aé&f‘és@cc”} uas camﬁd om by a Jami: mam Gf oﬁ” cmls of Ravenuﬁ departm&m MCB zmd I)PC(: on

untlm' ‘Water (Prwennon and Cﬂntral af P{:Huﬁon) Act, 19‘?4 and 111& Aar (Prevennon and C:pntml of
'Poliuuﬁn} Act, 1981 from DPCE apart from installing any pollution control. System.

And whereas, SCN.ws 33 (A) of the Water (Prévention and Control of Pollution) Act, 1974 and
‘under section 31 (A) vf the A:r (Pm‘vcnum‘l and Control of Pollution) Act, 1981 as amended till date along:
with SCN for imposition of ‘Environmental Compensation of Rs: 7, 50, OOOCRupees Seven Lakh ﬂﬂy
thousand only) was issued to you vide letier dated 16.11.2023.
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And whereas, you, the addressee has failed to submit any reply wart. SCN dated 16.11.2023 within
the stipulated time period.

Now theréfore, in view of the above, the Competenit Authority in DPCC in exercise of powers
conferred upon Delhi Pollution Control Committee, 33(A) of Water (Prevention and Control of Pollution)
Act, 1974 ws 31(A) of Air (Prevention and Control of Pollution) Act, 1981 as amended to date, has
decided to issue the following directions :-

1. That the addressee unit shall close your unit with immediate effect, _

2. That the concerned Sub-Divisional Magistrate takes necessary action for the effective closure of the
‘addressee unit with immediate effect.

3. That the concerned authority in BSES, Rajdhani Power Ltd disconnects the electricity/power supply
of the addressee unit with immediate effect.

4. That the concerned authority in DJB disconnects the water supply connection of the addressee unit
‘with immediate effect.

“You shall also be liable for penal action under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 in case on non-compliance of
the above said directions, |

This is being issued as per the approval of tlie Chairman, DPCC.

M/s Coast Café,
A unit of M/s Ogaan Retail Pyt Ltd,
H2 3% Floot, Hauz Khas Vlllage,

Delhi-110016.

1. The SDM (Hauz Khas), Office Complex of DM(South). M.B. Road, Saket, New Delhi-
110068 to ensure the effective closure of the addressee unit with immediate effect and submit
the compliance report within 15 days of issuance of these:.dix;ctions-_

2. The Chief Executive Officer (CEO), BSES Rajdhani Power Ltd., BSES Bhawan: Nehru Place,
New Delhi-110019 to disconnect the powerfelectricity supply of the addressee unit with
immediate effect and submit the compliance report within 15 days of issuance of these
directions.

3. The Member (Water Supply), Delhi Jal Board. Varunalya Phase-I1, Jhandewalan, New Delhi-
110055 to disconnect the water supply to the addressee unit with immediate effect and submit
the compliance report within 15 days of issuance of these directions.

4. Master File.

By Speed Post
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BELHI POLLUTION CONTROL COMMITTEE

DEFARTMEN‘T OF EN"&’ IRQ&ME:NT
(ﬂﬁ‘@’t“ OFNCTOF BELH?}
M FLOOR, Q-MCR, VIKAS BHAWAN-II, UPPER BELA
ROAD, 1 ViL LlNES mm !&i
{ wisit us ar veebsite ¢ htip: it

tﬂviwmnent

File No.DPCC/CMC-I/NGT OA No.270/2023/ |R2~ 185 Daterol jeM | 2024
Subjeet: - Imposition of Environmental Compensation,

Whereas, Central Pollution Control Board is the State Board for-all the Union Territories 1o exercise
powets and perform functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981,

And whereas, Central Pollution Control Board has delegated all its powers and functions under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 in
respect of Union Territory of Delhi to Delhi Pollution Control Committee vide Notification No. §.0. 198
(E) dated 15.03.1991,

And whereas, the whole Union Territory of Delhi has been declared asan Air Pollution Contro} area, under
sub section (1) of section 19 of the Air (Prevention & Control of Pollution) Act, 1981 vide notification No.
GSR 106 (E) dated 20,02.1987.

And whereas, it is mandatory under u/s 25/26 of the Water (Prevention & Conrol of Pollution) Act, 1974
that no person without thée previous conéent of the DPCC shall Establish or take ahy steps to establish ary
mdustw @pmtmn or pz Qéess or any watmem and ti:u,s;pesal syst;m an w;ensmn or ad.dxtmn thereto, which

And whereas, in pursuance to the Hon'ble NGT order dated 29.08.2023 in 0.A. No,270/2023 in the matter
“Shrankhla Mittal Vs, Govt. of NCT of Delhi™ an inspection of your unit namely M/s Coast Café A unit of
Ms Ogaan Retail Pvi Lid, H2 3% Floor, Hauz Khas Village, Delhi-110016 (heremafter referred as
“Mdmsae“) was carried out by a joint team of officials of Revenue department, MCD and DPCC on
12.10.2023. During the $aid mspec{mn, unit found operating withont valid Consent to Establish/ Operate
under Water (Prevention @nd Control of Pollution) Act, 1974 and the Air (Prevention and Conirol of
Pollution) Act, 1981 from DPCC apart from installing any poilunon control system, ﬂnereb}* causing
damage tothe cx}wwnmantf

And whereds, SCN proposing Environmental Compensation of Rs. 750,000 (Rupeés Seven Lakh fifty
‘thousand only) was issued 0 you vide lever dated 16.11.2023. The addressee has failed 10 suhm;z any reply
w.r.t, said SCN dated 16,11. ‘?E‘il‘a within the stipulated time period.

Now, therefors the addressée ishereby dirscted to deposis an amouit 0f Rs.7,50,000/- (Rupees Seven Lakh
Fifty Thousand Only) as Environmental C‘am;;ensatm (EC) as per’ the “Polluter Pays” pnnc:;ale l“hes said
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amount be deposited in the form of Banker’s Cheque/ Demand Draft or through RTGS/ online system'in
Account No. 40071442347 (IFSC Code : SBINOOOS?]:)) (Branch : State Bank of India, Kashmere Gate,
Delhi ~ 110006) in favour of Delhi Pollution Control Commirtee or DPCC within 15 days. Failure to do so
will attract recovery of the said amount as arrears of land revenue without any further reference to the

addressee unit. |

[ncharge, CMC—II

3}%% ‘a ]
u,,c..umr } }Jv;uem'ﬁml il
sethi Pal lmwn{f‘,m;mi

M/s Coast Café, »{m . é‘f;i’ o
A unit of M/s Ogaan Retail Pvt Ltd,

H2 37 Floor, Hauz Khas Village,
Delhi-110016

‘»f.

Copy to:

1. The SDM (Hauz Khas), Office Complex of DM(South), M.B. Road, Saket, New Delhi-
110068.
2.. Master file, CMC-II
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